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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT NEW

DELHI

ORIGINAL APPLICATION NO. 1050 OF 2024

IN THE MATTER OF:-

Ritisha Gond ..... Applicant
Versus

Union of India and others ..... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 15. M/S. RADHE

RADHE ENTERPRISES.

PRELIMINARY SUBMISSIONS:

1. That the facts, grounds averments taken in the present petition filed by
the applicant are denied categorically and none of the statements/facts
stated under the petition is denied to be admitted unless admitted
specifically.

2. That the present petition filed by the applicant is devoid of specific
allegations and contains generalized claims against all mining
leaseholders in District Sonbhadra, Uttar Pradesh. Respondent no. 15
has been unnecessarily implicated without any evidence.

3. That the Original Application filed by the applicant contains vague
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and unsubstantiated allegations aimed generally against all mining
Leaseholders in District Sonbhadra, Uttar Pradesh. Respondent
no.15 has been wrongfully implicated without any evidence of
wrongdoing.

That the answering Respondent has complied with all statutory and
regulatory requirements for the operation of its mining lease.
Respondent no.15 has always adhered to applicable environmental
norms and laws and has never engaged in any illegal or unauthorized
activity.

That Respondent no.15 is a leaseholder for Dolostone mining on
Arazi No. 5006(Ka), Village Billi Markundi, Tehsil Robertsganj,
District Sonbhadra, Uttar Pradesh for mining lease period of 10
years from 16,12.2022 to 15.12.2032. This lease was granted by the
District Magistrate, Sonbhadra, U.P. on 16.12.2022 through mining
lease agreement dated 16.12.2022 with the respondent no.15. The
mining lease was granted after thorough inspection, scrutiny, and
clearance from competent authorities. A true photocopy of the
Mining Lease agreement dated 16.12.2022 is annexed herewith as

Annexure-R/1. (Pg. 16 to 32)
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That the mining lease of respondent no.15 has valid CTO issued by
SPCB vide ref. No. 172591/UPPCB/Sonbhadra(UPPCBRO)/CTO/
both/SONBHADRA/2022 dated 22.12.2022, which is valid up to
31.12.2026. A true photocopy of CTO dated 22.12.2022 is annexed
herewith as Annexure-R/2. (Pg. 33 to 37)

That State level Environment Impact Assessment Authority
(SEIAA) had .issueci Environmental Clearance vide EC
Identification no. EC22B000UP110102 dated 14.12.2022 for
dolostone at Arazi No. 5006(Ka), Billi Markundi, Post & Tehsil-
Obra, District-Sonbhadra. A true photocopy of EC by SEIAA dated
14.12.2022 is annexed herewith as Annexure-R/3. (Pg. 38 to 48)
That a notice was issued by the Head Office of UPPCB, Lucknow
for show cause under section 31-A of Air (Prevention and Control
of Pollution) Act, 1981 dated 18.11.2024. After receiving the said
notice, the respondent ho. 15 requested to the concern department
on 17.12.2024 to insbéct again the'mining area of the respondent no.
15 and assured for compliance all the directions. The respondent
no.15 also fulfilled the requirement of plantation. A true photocopy

of the notice dated 18.11.24 and letter dated 17.12.2024 with google
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photographs of the mining site are annexed herewith as Annexure-

R/4 (Colly). (Pg. 49 to 56)

That the Director Geology and Mining, Lucknow, Uttar Pradesh

issued letter dated 14.07.2023 to the District Magistrate, Sonbhadra

for taking action against those leaseholder who were doing illegal

mining in District-Sonbhadra. It is pertinent to mention here that an

allegation was razed by the applicant in his petition before Hon’ble
NGT that name of the respondent no. 15 was also in that list and due

to that list, the District Magistrate, Sonbhadra imposed penalty of
Rs. 88,40,750/- upon the respondent no.15. But, this is a fake

allegation razed by the applicant upon the respondent no.15. The

true and correct fact is that the name of the respondent no.15 i.e.

M/s. Radhe Radhe Enterprises was not mentioned in the list of letter

dated 14.07.2023 which was posted by the Director Geology and

Mining, Lucknow, Uttar Pradesh to the District Magistrate,
Sonbhadra. A true photocopy of the letter da;ed 14.07.2023 issued
by Director Geology and Mining, Lucknow is annexed herewith as
Annexure-R/5. (Pg. 57 to 58)

That after receiving the abovesaid letter dated 14.07.2023 from
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Director Geology and Mining, Lucknow to the District Magistrate,

Sonbhadra. The District Magistrate issued a show cause notice dated
17.07.2023 against the respondent no.15 with bad intentions
knowing that the name of the respondent no.15 is not in the list dated
14.07.2023 of those persons who were doing illegal mining and the
District Magistrate, Sonbhadra imposed penalty of Rs. 88,40,750/-
malafidely and arbitrary upon the respondent no.15. A true
photocopy of show Cause Notice vide letter ref No.
1034/Khanij/2023 dated 17.07.2023 issued by the District
Magistrate, Sonbhadra is annexed herewith as Annexure-R/6. (Pg.
59 tov 60)

Tf:at show Cause Notice vide letter ref. No. 1034/Khanij/2023
dated 17.07.2023 was issued by the District Magistrate, Sonbhadra
against the respondent no. 15 for illegal mining i.e. mining beyond
granted mining lease area with malafide intention and the District
Magistrate imposed the fine of Rs. 88,40,750/- upon the respondent
no.15 arbitrarily and later on the District Magistrate passed order
dated 14.08.2023 whereupon the respondent no.15 approached

before Hon’ble High Court of Allahabad against the above said
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show cause notice for setting aside the same in Writ Petition (Civil)
No. 25010/2023 titled M/S. Radhe Radhe Enterprises Vs. State of
U.P. and others. In the said case, the Hon’ble Hvigh Court of
Allahabad vide its order dated 21.11.2023 set aside the arbitrary
order of District Magistrate, Sonbhadra and allowed the writ of the
respondent no.15. A true photocopy of the order dated 21.11.2023
passed by the Hon’ble High Court of Allahabad is annexed herewith
as Annexure-R/7. (Pg. 61 to 62)

That the Respondent no. 15 has also obtained a valid No-Objection
Certificate (NOC) No. NOC027226, for the industrial use of
groundwater, valid from 01.05.2023 to 30.04.2028. Alcopy of the
said NOC No. NOC027226 from Ground Water Department is
annexed herewith as Annexure—R(S. (Pg. 63 to 66)

That Responden.t no.l5 has ’aisb obtained valid permit for
deployment of Heavy Earth Moving Machineries (HEMM) without
deep hole drilling & blasting from the Directorate-General of Mines
Safety vide ref. no. 5111944/NZ/Varanasi-Region/Perm/2023/
256048 dated 11.06.2023 which shows that the respondent no. 15

not use deep hole. A true photocopy of the said Heavy Earth Moving
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Machineries (HEMM) without deep holé drilling & blasting
permit dated 11.06.2023 is annexed herewith as Annexure-R/9.
(Pg. 67 to 78)

That, in accordance with regulatory requirements, GPS readings for
the approved mining lease area Arazi No. 5006(ka) which was
issued by the District magistrate, Sonbhadra is also taken by the
lease holder. A copy of the said GPS reading is annexed herewith as
Annexure-R/10. (Pg. 79)

That Forest Officer of the Kaimur Wildlife Department vide his ref
letter no. 2246/334 dated 29.01.2021 issued a letter to district
Magistrate, Sonbhadra wherein the f.orest officer released a list of
those area/arazi of Tahsil Obra which is not come in the Eco
sensitive zone of kaimur wildlife area. According to thé said list the
mining area of the respondent no. 15 is mentioned in the serial no.
23 of the concern list. As a result, the Hon’ble Supreme Court’s
order prohibiting mining within 1 km of a national park or wildlife
sanctuary boundary does not apply to the énswering Respondent no.
15. Despite it, press‘rgléase dated 19.09.2024 issued by the office of

District Magistrate (DSR Report) which shows that the mining area
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of the respondent no. 15 is out from the eco-sensitive zone and
eligible for mining. A copy of the said letter dated 29.01.2021 and
press release dated 19.09.2024 issued by the office of District
Magistrate (DSR Report) are annexed herewith as Annexure-R/11
(Colly).

That it is also pertinent to mention here that the gazette notification
dated 15.06.2020 issued by Government of Uttar Pradesh
(Environment Forest and Climate Change Anubhag-2) declaring
various Gata numbers of village Billi Markundi, Pargana Agori,
Tehsil Obra, District Sonbhadra as reserve forest under sectioanO
of the Forest Act, 1927. The Arazi No. 5006(Ka) of village Billi
Markundi, Pargana Agori, Tehsil Obra, District Sonbhadra is issued
to respondent no. 15 and the same is not reserve Forest under section
20 of the Forest Act, 1927. The abovesaid Arazi no. 5006(Ka) of

respondent no.15 is not in the notification dated 15.06.2020 which

is filed by the applicant as annexure no.3 in her petition.

" That the photocopies of Google Map showing the distance of stone

©

quarries from residential area/public annexed here as annexure no.

6 and 7 by the applicant are not belong to the locality/area of
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respondent no.15. Despite it, the applicant also not filed any
supportive certificate under section 63(4)(c) of BSA, 2023 (65-B
certificate of evidenéé éct) just to show the authenticity/genuineness
of the photographs.

That the photocopy of the FIR No. 100 dated 27.05.2023 filed by
the applicant in her petition as annexure no. 8 has no concern with
the respondent no.15 as the neither the respondent no.15 nor the its
proprietor is accused in the said FIR.

That the Applicant has raised generalized concerns against mining
leascholders in the region without providing specific evidence
against Respondent No.15. The allegations are vague, speculative,
and lack factual foundation.

That Respondent No. 15 has maintained compliance with all
environmental, regulatory, and legal requirements. It has never been
subject to any penalties or adverse findings from the authorities
regarding its mining operations despite show cause notice dated
17.07.2023 and the same has been set aside by the Hon’ble High
Court of Allahabad through order dated 21.11.2023.

That Resbondent No. 15 conducts its operations responsibly,

adhering to all conditions imposed by the authorities, and has taken
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all necessary measures to prevent environmental degradation.

22. In conclusion, the allegations made by the Applicant against
Respondent No. 15 are baseless, unfounded, and legally incorrect.
Respondent No. 15 has adhered to all legal and regulatory
requirements, and there is no evidence to suggest any involvement in
illegal mining or violations of the law. Therefore, the present petition
should be dismissed with respect to Respondent No. 15.

PRAYER:

In light of the above submissions, it is most respectfully prayed that this

Hon’ble Tribunal may be pleased to:

a)  Dismiss the Original Application No. 1050 of 2024 filed against
Respondent No. 15, M/s. Radhe Radhe Enterprises; and/or;

b) Pass any other order or direction that this Hon’ble Tribunal may deem

“ 15)
Date: 18/02/2025 W ( R
Place: New Delhi Through & 3\{;})7‘

Counsel for \ﬁe Respondent No. 15
Vivek Kumar Verma,

Prabha Sharma & Roshini

(Advocates)

Chamber No. 976, Patiala House Court,
New Delhi-110001

Mob: 9910307300,

For SHRIPAD Law Firm
www.shripadadvocates.com

Email: shripadadvocates@gmail.com

fit and proper in the interest of justice.
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TO WHOM IT MAY CONCERN

|, Ram Asrey Agrahari, S/o. Hari Ram Agraharl, partner of M/s. Radhe

Radhe Enterprises, R/o. 79, Chudi Gali, Ward-03, Parshol, Tehsil Obra,
DISt.rICt Sonbhadra, Uttar Pradesh-231219 hereby authorizing to
Ishtiyak Khah aged about 48 years, S/o. Late Sultan Khan, R/0.5hiv
Nagar Colony,Billi Markundi ,Obra, District Sonebhadra , Uttar
pradesh — 231219 to file the reply, affidavits, application (if any),
vakalatnama and other relevant documents if required in the Original
Application no. 1050 of 2024, titled as "Ritisha Gond Vs. Union of
India & ors."; pending before Principal Judge, National Green
Tribunal, New Delhi on my behalf as well aware with the fact and
circumstance of the said case as | am.

Rache Radhe Enterprises | '
Swistiee: e g

Ram Asrey Agrahari Ishtiyak Khan

Partnes

Partner Of
M/s. Radha Radhe Enterprises Q
o
g

D
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT NEW

DELHI
ORIGINAL APPLICATION NO. 1050 OF 2024
IN THE MATTER OF:- :
Ritisha Gond ..... Applicant
Versus :
| Union of India and others ..... Respondents
AFFIDAVIT

| I, Ishtiyak Khan aged about 48 years, S/o. Mohd. Sultan Khan, R/o. Tola
Khairatiya, Billi Markundi, PO: Billi Mankundi, District: Sonbhadra, Uttar
Pradesh at present in Delhi; do hereby solemnly affirm and declare as under:
1. That the deponent is A/R of the Respondent No. 15 in the abovesaid
matter and well conversant with the facts of matter and hence competent
to swear this affidavit.
2. That the accompanying reply has been drafted by my counsel on my

instructions and the contents of the same has been read over to me in

, {;,) échmacular
[‘\ Q§‘ ¢ ‘ﬁ"hat the abovesaid statement is my true and bona-fide statement and
I () '
R \3>\7\; ?‘b\ nothing has been concealed by the deponent. W’
& PN DEPONENT

' 19 FEB 2 °

ew Del}n on this ...... February, 2025 that the contents of my
e and correct to the best of my knowledge and belief and nothing
% SH & Col Com@ has been concealed therein. st
QERTlFlED THAT THE DEPONENT DEPONENT
Shri/Smt./Km... ‘“"’»‘
Sio, Sleo, Dlo... th% 1),
RIOuumrereevrsccmssoree

identified by Snri/S'y
Has solemnly am. >

That the centgnis (Lt (LR M
been read & AM wqare true and

correct to his knowied3e (\%\
" Qath Commussio

New Deln
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=~ Uttar Pradesh Pollution Control Board
ﬁ%’!ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828.2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172591/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 22/12/2022
To,
M/s
MS RADHE RADHE ENTERPRISES
Araji no 5006Ka, Billi Markundi, Obra, Application Id-
Sonbhadra, SONBHADRA,231219 19019968

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS RADHE RADHE ENTERPRISES located at Araji no 5006Ka, Billi
Markundi, Obra, Sonbhadra, SONBHADRA,231219. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA MS RADHE RADHE ENTERPRISES granted for the period from 22/12/2022 to 31/12/2026
and valid for manufacturing of following products.

S  |Product Quantity Unit

No

1 |Building Stone 112000 Cubic Meters/Year
Gitti/Boulder (Dolo
stone)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
() The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 1 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

! S.No. ‘ Parameter l Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

[S No. ‘Parameters IStandards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Gitti/Bould
er
Dolostone).

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Tine | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA. photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act. Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone Gitti/Boulder (Dolo stone)-1,12,000 Cu Meter/Year
by opencast and semi mechanized mining in 3.40 hectare leased area at Araji No. 5006 Ka, Village- Billi
Markundi, Tehsil- Obra, District- Sonbhadra.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) EC identification no. EC Identification No.
EC22B000UP110102 dated 14.12.2022 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone Gitti/Boulder (Dolo
stone).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone Gitti/Boulder (Dolo stone) shall be covered
by canvas sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Building Stone Gitti/Boulder (Dolo stone) collected could
be dry condition) ,

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. RAJ EN D RA Digitally signed by
RAJENDRA SINGH
SlNGH ?8;2;022,12,22 21:39:30

Chief Environmental Officer (circle-2)

Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.
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Digitally signed by
RAJENDRA  wlcomasiri

Date: 2 12,22 21:39:45
SINGH +g;€3é‘022122271 39

Chief Environmental Officer (circle-2)
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Government of India Annauve—R/_’;

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The owner
RADHE RADHE ENTERPRISES
Chopan Bazar, Chopan -231205

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/UP/MIN/401742/2022 dated 29.0ct:2022::The particulars of the environmental

clearance granted to the project are as.below.... -

s

ingle-Window Hub)

and Virtuous Environmental Si

b S # ey

1. EClIdentificationNo. ~  EC22B000UP110102
2. File No. £ 7306-7064

3. Project Type W, B

4. Category Y

5.

Project/Activity including:
Schedule No. S R

6. Name of Project

- Building Storie Gitti/Boulder (Dolostone)
Mirfing Project- Billi Markundi

7. Name of Company/Organization ™ RADHE RADHE ENTERPRISES
, 5 ) b R :

Location of Project ‘UTTAR PRADESH

9. TOR Date N/A

&

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 14/12/2022 Member Secretary
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

$ 3

This is a computer generated cover page.

ps
g
£
=

E

EC ldentification No. - EC22BO00UP110102  File No. - 7306-7064 Date of Issue EC - 14/12/2022 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/401742/2022 & SEIAA, U.P File no-7306-7064

Sub: Environmental Clearance for Proposed Building Stone (Sandstone) Mining Project at Araji No.
5006 Ka, Village- Billi Markundi, Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh, (Leased
Area : 3.40 ha), M/s Radhe Radhe Enterprises.

Dear Sir,

This is with reference to your application / letter dated 02-05-2022, 09-05-2022, 29-10-2022,
03-11-2022, 09-12-2022 on above mentioned subject. The matter was considered by 700" SEAC in
meeting held on 10-11-2022 and 679" SEIAA in meeting held on 30-11-2022

A presentation was made by the project proponent along with their consultant M/s
Greencindia Consulting Pvt. Ltd to SEACon 10-11-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details

about their project -
1. The environmental clearance is sought for Building Stone (Sandstone) Mining Project at Araji No.

5006 Ka, Village- Billi Markundi, Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh, (Leased
Area : 3.40 ha), M/s Radhe Radhe Enterprises.
2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
121/Parya/SEAC/7064/2022, dated 01/07/2022.
The Public Hearing was organized on 31/08/2022. Final EIA Report was submitted by the Project
Proponent on 29/10/2022.

(%)

4. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/401742/2022
2. File No. allotted by SEIAA, UP 7306-7064
3. Name of Applicant M/s Radhe Radhe Enterprises
Shri Ram Asrey Agrahari S/o Late Hariram Agrahari
4. Full correspondence address of R/o: 79, Chudi Gali, Ward-3, Parshoi, Tehsil- Obra,
proponent and mobile no. District- Sonbhadra, U.P. (231219)
5. Name of Project Billi Markundi Dolostone Mining Project

6. Project location (Plot/Khasra/Gata No.) | Village Billi Markundi, Araji No. 5006 KA, Tehsil- Obra,
District- Sonbhadra, State- Uttar Pradesh.

7. Name of Minor Mineral Minor Mineral — Building Stone Gitti/Boulder
(Dolostone)

8. Sanctioned Lease Area (in Ha.) 3.40Ha.

9. Mineable Area (in Ha.) 3.40 Ha.

10. Capacity of the project 1,12,000 cum / year

11. Max. & Min mRL within lease area 204-162 mRL.

12. Pillar Coordinates (Verified by DMO) Point | Latitude | Longitude

EC Identification No. - EC22BO00UP110102  File No. - 7306-7064 Date of Issue EC - 14/12/2022 Page 2 of 11
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Total Lease Area Coordinate (3.40 ha)
A 24°28'50.91"N 83°0'53.34"E
B 24°28'47.06"N 83°0'55.08"E
C 24°28'43.78"N 83°0'53.35"E
D 24°28'44.70"N 83°0'47.65"E
E 24°28'46.01"N 83°0'47.75"E
F 24°28'46.61"N 83°0'48.30"E
G 24°28'48.94"N 83°0'48.62"E
H 24°28'50.51"N 83°0'49.22"E
I 24°28'50.46"N 83°0'50.24"E
J 24°28'51.26"N 83°0'51.42"E
13. Total Geological Reserves 18,27,118 m’
14. Total Mineable Reserves 6,95,898 m°
15. Proposed Production/year (as per Lol) 1,12,000 m*
16. Total Production (5 Years) 5,60,000 m*
17. Proposed Production / year Year Production
1 1,12,000 m®
2" 1,12,000 m®
3" 1,12,000 m*
4™ 1,12,000 m*
5" 1,12,000 m*
Total 5,60,000 m’
18. Sanctioned Period of Mine lease 10 Years
19. Method of Mining Open cast Semi-mechanized mining
20. No. of working days 250 days/ Year
21. Working hours/day 12 Hours
22.No. Of workers 55
23. No. Of vehicles movement/day 50
24.Type of Land Govt. Revenue Land
25. Depth of Mining as per approved Mine | 42.00 m
Plan
26. Nearest metaledroadfrom site 300 m (NE)
27. Water Requirement Purposes Requirement (KLD)
Drinking 0.55
Suppression of dust 0.84
Plantation 6.05
Others (if any) 0.00
Total 7.44
28. Name of QC! Accredited Consultant with | Greencindia Consulting Pvt Ltd.
QCl No and period of validity. NABET/EIA/2023/SA0155 valid till 22/02/2023
29. Any litigation pending against the No
project or land in any court
30. Details of 500 m Cluster Map & 6090/Khanij /2022 dated 10™ Feb, 2022
certificate verified by Mining Officer
31. Details of Lease Area in approved DSR Sudhi Patra No. — Letter no. 872/khanij/press
vigyapti/2021 Dated 15-03-2021 at Annexure — 1, S!
no 03
32. Length and breadth of Haul Road Length 200 m, Width 6.0 m

EC. Identification No. - EC22BOCOUP110102  File No. - 7306-7064 Date of Issue EC - 14/12/2022

Page 3 of 11
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33. Proposed CER Cost ! Rs. 2,18,000/-

34. Proposed Project Cost Rs. 1,09,15,525/-

35. No. of Trees to be planted 4000 Saplings

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

6. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

8. Thereis no litigation pending in any court regarding this project.

9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 10-11-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 30-11-2022 and decided to grant the Environmental Clearance to the title project for collection
of 1,12,000 m® per year lease area of 3.40 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1.

10.

11.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF natification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and

EC Identification No. - EC22B000UP 110102 . File No. - 7306-7064 Date of issue EC - 14/12/2022 Page 4 of 11
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31st December 1993 or as amended from time to time. Qil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approva! of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection. measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least intwo local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmentai clearance
and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1% June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1.

Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become nuli and void.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

EC Identification No. - EC22BO00UP110102  File No. - 7306-7064 Date of Issue EC - 14/12/2022 Page 5 of 11
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3. Acertificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

6. Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

7. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at ieast 4,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for.rejuvenation and
management of water bodies having total surface area of more than 20 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported tosUPSPCB for appropriate legal action and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Number of mining projects are coming_ up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the poliution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

13. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

14. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

15. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

EC Identification No. - EC22B000UP110102 - File No. - 7306-7064 Date of issue EC - 14/12/2022. Page 6 of 11
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16. The project proponent shall install solar light in their site office.

17. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

18. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

19. The maximum height of the bench should be 06 meters and the width of the bench shouid be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

20.In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

21. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

22. The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

23. The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

24. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

25. Vehicular ‘emissions should be kept under control and- regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

26. The project proponent should explore the possibilities of rainwater harvesting.

27. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

28. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

29. As per the proposed plan, plantation with area specific plant species, number of plants to be
Planted and report of green belt development to be submitted to the concerning department

30. At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of india/State Govt./District Administration related to Covid-19.

31. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

32. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

33. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.
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The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits. \

The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office; MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads “used for transportation of minerals isto be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.
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49. Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

50. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.

51. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data} and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

52. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring-data shall be submitted to the integrated Regional Office,
MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained,

53. Fugitive dust generation shali-be controlled:. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation:as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

54. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

55. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1l dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at.the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District-Magistrate / Chief Development officers.

56. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitabie
mechanisms so that no spillage of mineral/dust takes place.

57. Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their heaith and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

58. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and gariand drain around the mine
pit and waste dump.

59. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
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mined-out area. Topsoil shall be separately stacked for utilization fater for reclamation and shall
not be stacked along with overburden.

60. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

61. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

62. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

63. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

64. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

65. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented:

66. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

67. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

68. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

69. Project Proponent shall explore the possibility of using solar energy where ever possible.

70. Commitment towards CER has to be followed strictly.

71. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

72. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.

73. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
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deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate Sonbhadra.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signatur lid
Digitally signe ember
Secretary

Member Se y

Date: 12/14/2822 4:15:43 PM
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M/s Radhe Radhe Enterprises

Arazi No. 5006 Ka, Village- Billi Markundi, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh.

To. Date: 17/12/2024

The Chief Envirgnment Officer, Circle 2,
ttar Pradesh Pollution Control Beard,
C-12V, Vibhuti Kiand, Gomii Nagar,

Lucknow (226010) U.P.

v
-
[ 8

Sub: Reply of Show Cause Notice dated November 18, 2024, under Section 31A of the Air
(Prevention and Contrel of Pollution) Act, 1981 issued by UPPCB to M/s Radhe Radhe
Unterprises, situated at Arari No. 5006 Ka, Village- Rilli Markundi, Tehsil- Obra District-

waRitE s

Sonbhadra, Uttar Pradesh.
Dear Sir,

We acknowiedge receipt of show notice datcd November 18, 2024, Ammcxure-1) ssued by the
8

Uttar Pradesh Pollution Control Board (UPPCB) received on dated 02.12.2024, under Section 31 A of

the Air (Prevention and Control of Pollution) Act, 1981. We have taken due notice of its contents and
assure protapt compliance with the concerns raised therein.

Ag per the notice our mines was inspected on 0%/11/2004 revealjng the fact that the mines was non-
operational. Water sprinkling was done twice a day through hired water tanker to arrest the fugitive dust
during working days. Since plantation is difficult in mines area, thus, to meet the plantation requirement
plants were purchased and planted by us. ( Annexure-2) -

Considering our clarifications and corrective actions, we kindly request that your good offices consider
our reply and refrain from initiating adverse actions against our unit, including revocation of Consent to
Operate (Air and Water) or issuing directions to any authority for disconnecting the electricity supply
and water supply or take any coercive actions against our unit.

We ensure you that our unit will comply with all the stipulated conditions of the consent granted to our
nunes.

Thank you for your understanding and cooperation in this regard,

Sincerely, ~ Y- e
e, . o \{‘y)\ 'Vx‘:\
'\ : LY e - N
( Afithorized Signatory) T

Shrt Ram Asrey Agrahari

M:s Radhe Radhe Enterprises

R/o: 79. Chudi Gali. Ward-3. Parshoi. Tehsil- Obra.
District- Sonbhadra, U.P. (231219)

Enc. - As above

CC: The Regional Officer, UPPCB. Sonbhadra
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GPS Map Camera

Billi Rd, Billahi, Vilemar Kundi, Uttar Pradesh 231219,
India
Lat 24.479542° Long 83.016383°
- Plus Code : 7MP5F2H8+RH
GMT +05:30
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Billahi, Uttar Pradesh, India
Billi Rd, Billahi, Vilemar Kundi, Uttar Pradesh 231219,

India
Lat 24.480268° Long 83.015626°

Plus Code : 7MP5F2J8+47
GMT +05:30
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Annexure- R/

Neutral Citation No. - 2023:AHC:220890-DB

Court No. -3

Case :- WRIT - C No. - 25010 of 2023

Petitioner :- M/S Radhey Radhey Enterprises
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Devbrat Mukherjee
Counsel for Respondent :- C.S.C.

Hon'ble Siddhartha Varma,J.
Hon'ble Shekhar B. Saraf,J.

1. It has been submitted that by the learned counsel for the
petitioner that his case is squarely covered by the order which has
been passed today by this Court in Writ - C No. 25003 of 2023
(Maa Vindhya Stone Crusher Company vs. State of U.P. and

another).

2. Learned counsel for the petitioner states that in this case also by
an order of the Court dated 8.8.2023 the petitioner had to submit
its reply to the show cause notice. He submits that when the order
was passed the petitioner had approached the District Magistrate
on 14.8.2023 to give its reply but on that date the reply was not
accepted and in fact the petitioner was handed over the impugned
order dated 14.8.2023 by which penalty was imposed and the same
was adjusted with the security amount deposited earlier by the

petitioner.

3. Learned counsel for the petitioner submits that the enquiry as
was conducted by the District Magistrate was not at all a valid one
as no opportunity of hearing was granted to the petitioner and,

therefore, the order impugned deserves to be set aside.

4. Learned Standing Counsel in this case also, supported the order

passed by the District Magistrate and submitted that even if the
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reply of the petitioner was not considered, the order was absolutely

correct and should be kept intact.

5. Having heard the learned counsel for the petitioner and the
learned Standing Counsel, we are of the view that not only have
the principles of natural justice been violated but also the order

dated 8.8.2023 of this Court was disregarded.

6. Under such circumstances, the order dated 14.8.2023 passed by
the District Magistrate, Sonbhadra, is set aside. The writ petition is

allowed.

7. The petitioner may now submit his reply afresh within a period
of one week and, thereafter, it be provided a personal hearing. The
District Magistrate, may after considering the reply of the
petitioner, within the next one month adjudicate the issues as had

been raised in the show cause notice.

8. It is, however, made clear that while considering the reply of the
petitioner, i.e. at the time of enquiring into the allegations made in
the show cause notice, the principles as have laid down in 2017 (1)
ADJ 240 : Ranveer Singh vs. State of U.P. and 7 others shall be
followed in their entirety.
Order Date :- 21.11.2023
PK

(Shekhar B. Saraf,J.)  (Siddhartha Varma,J.)
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Annexure- RIS

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SIiNKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC027226
VALID FROM 01/05/2023 TO 30/04/2028
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202304000480

Name of the Owner RAM ASREY AGRAHAR!

Designation Partner Company Name M/s Radhe Radhe

e FHO BT AH Enterprises

Company Address 79, Chudi Gali, Ward 3, Parshoi, Obra, Sonbhadra Authorization Letter Download

HYT BT Tl WReR 73

Address of the Applicant = 79, Chudi Gali, Ward 3, Parshoi, Obra, Sonbhadra Application No. SNBD0423NIN0019

Date of Submission 14/04/2023 Specimen Signature

l_ocation Particulars

District Sonbhadra Block CHOPAN

Plot No./Khasra No. araji no 5006ka Municipality/Corporation No

Ward No./Ho!ding No. 0

Particular of the Proposed Well and Pumping Device

Date of 01/03/2023

Construction/Sinking of

the Weli

Type of Weli Tube Well/Boring Depth of the Weli (in 60.00
meter)

Purpose of well ndustrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Weil)

Type of Pump Used Submersible H.P. of the Pump 2.00

Operaticnal Device Electric Motor Rate of Withdrawal 5.00
{(m3/hr.)

Date of Energization (in Case of Electric Pump) 01/03/2023

Maximum Allowable Rate 5.00 Maximum Allowable 3.00

of Withdrawal (m®fhr.): Running Hours Per Day:




Maximum Allowable
Annual Extraction of
Ground Water:

3750

592

Recharge Required

1875.00
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» This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Si. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k} and is valid subject to the observance of the conditions stated

overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 1875.00 cubic meter, as specified under the application form
within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/fher NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited
consuitant from CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental
risks and proposed management strategies to overcome any significant environmental issues such as ground water level decline, land
subsidence etc. within three months of completion of the same to Ground Water Department Uttar Pradesh. The list of accredited
Individuals/ Institutions is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quaiity hazards or any other reasons, if
the situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made
without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

in case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installatior
of piezometers are as follows:

= The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water
is being withdrawn. The diameter of the piezometer should be about 4" to 6”.

- The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more

than one piezometers are installed the second piezometer should monitor the shallow ground water regime. it will facilitate

shallow as well as deeper ground water aquifer monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

o

o)

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual | DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 o] 2

a

> The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

> For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours. A

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should

be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and

C

fa)
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for its validation.

« The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to
the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

« A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

< Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

3

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions;

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries / Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of
the same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least
20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
poliute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry cut regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :16/05/2023

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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fawa. Application for permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961,
for deployment of Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at
Billi Markundi Stone Mine (Araji No. 5006 Ka, Area-3.400 Hectare) of M/s Radhe Radhe Enterprises,
Partner-Shri Ram Asrey Agrahari, mine located at Village-Billi Markundi, Tehsil-Obra, Dist.-
Sonebhadra (U.P.).

TEIed,

Please refer to your online application 1D:256048, dated 28/04/2023 on the above subject, enclosing
therewith Surface Plan No. SBR/MS/SUR/642A/2022, dated 22/01/2023 and Director of Geology & Mining,
Govt. of UP’s letter No. 2022/4/3/116101, dated 27.04.2022 approving Mining Plan under UP Minor
Minerals (Development) Rules 1963.

The matter has been considered in light of information furnished by you in your application and
accompanying plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961,
and by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Billi Markundi
Stone Mine (Araji No. 5006 Ka, Area-3.400 Hectare) of M/s Radhe Radhe Enterprises, Partner-Shri Ram
Asrey Agrahari in the area bounded by points 1, B, C, D, E, F, 5, 4, 3, 2 & 1 as shown on then closed Surface
Plan No. SBR/MS/SUR/642A/2022, dated 22/01/2023, subject to the following conditions strictly being
complied with:

1.0 GENERAL

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=0lyzp2gU44RvPduS38LH6A%3d...  1/12
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1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of
the Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing
and use of machinery shall be strictly complied with.

1.2.  No deep hole drilling and blasting shall be conducted in the mine without obtaining separate
permission for the purpose under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961.

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any
permanent building or structure not belonging to the owner without obtaining permission
under Reg.164 (1A) (C) & (1B)(a) of the Metalliferous Mines Regulations, 1961, except with the
aggregate maximum charge in all the holes fired at one time not exceeding two kilograms or with the
maximum charge of two kilograms in each hole if the blasting is done with delay detonators or other
means and there is delay of at least half a second between the successive shots fired. Provided that if
the shortest distance from the place of firing to any part of such structures is less then 100 m,
irrespective of the amount of the charge, no blasting shall be done except with a permission obtained
from this Directorate for the purpose. To ensure adherence to above restrictions, shot holes for
more than 32mm diameters explosives shall not be used.

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid
permission obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time
the blasting in-charge has ensured that no persons/vehicles passes on such roads during the time of
blasting. For the purpose, drop barrier shall be provide on both side of such road at a distance of
300m from the place of firing of shots in the proposed limit of quarry and during blasting, guard shall
be posted on the barrier and persons/vehicles shall not be allowed to pass on the said road during
blasting and till the time all clear after blasting is obtained.

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m
radial distance from place of firing of shot holes have taken proper shelter. The persons/employees of
the nearby mines, crushers, dwelling, and structures belonging or not belonging to owner lying
within 500m radial distance shall also been withdrawn outside danger zone or removed to proper
blasting shelter.

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other
structures of public authority concerned, if any, against the dangers to those properties or injury to
them or other persons arising out of operations conducted under this permission.

1.7 No work shall be carried out in the mine beyond daylight hours.

1.8 No working shall be made or extended within 45 m of any building/structure of permanent
nature not belonging to owner of the mine without permission in writing from this Directorate under
Regulation 109 of the Metalliferous Mines Regulations, 1961

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either
bank of the Canal or any stream, nallah, etc without obtaining permission in writing form this
Directorate under Regulation 127 of the Metalliferous Mines Regulations,1961. Adequate protection
against inrush of Nallah water in the mine shall be provided and maintained.

1.10  During heavy rain, the Manager or senior most mine official present in the mine, shall go
round the surface area of the mine to check vulnerable point and effectiveness of the safety measures.
Standing orders for withdrawn of persons from the mine in case of apprehended danger should be
framed and enforced.

1.11 Garland drains of adequate size shall be provided on the surface on the periphery of the
opencast workings to divert rain water from flowing into the mine.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=0lyzp2gU44RvPduS38LH6A%3d... 2/12
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1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the
mine.

1.13 This Directorate shall be informed as soon as the mining operations are commenced in
accordance this condition governing and intimation about temporary discontinuance or completion of
mining operations shall and be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:

2.1  Height and Width of Benches

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore
body or other rock formation shall not be more than the digging height of the machine used for
digging, excavation or removal or 6.0 m whichever is less.

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines
shall be deployed at the bottom of high bench if any.

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the
bench plus 2.0 metres, or (i) three times the width of the largest truck/tipper plus 5.0 metres if
trucks/tippers ply on the bench, or (i) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not exceed 60° from horizontal.

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be
taken to ensure their safety by dressing the sides of the bench.

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest
shall be avoided.

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the
mine.

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2  Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide
one-way traffic.

2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m”
plying on that road.

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by
proper sign boards for the guidance of drivers.

2.2.5 Al corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and
kept maintained that the operators and drivers of vehicles plying on the road have clear view along
the road, for a distance of not less than three times the braking distance of largest HEMM when
plying at the rated speed, as fixed by the manager.

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at
all corners and bends in haul roads of widths not less than “2 times the width of the largest vehicle
plus 3.0m” plying on that road. The lanes shall be separated by a strong divider for up and down
traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at
any place and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=0lyzp2glU44RvPduS38LH6A%3d... 3/12
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2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall
or embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height
not less than the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and
kept maintained to prevent any out of control vehicle getting off the road and rolling down.

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or
vertical posts shall be provided to help the drivers to keep the trucks/tippers on the track.

2.3  SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1 (a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly
approved by the manager in writing.

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines
or within 45m of any other public structure like roads, railways, etc.

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the
material being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank
face shall not be retained by artificial means at an angle in excess of its natural angle of repose.

2.3.2 (a) The spoil, overburden or debris shall not be deposited within 45m of railway line, public
road, other public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not
belonging to the management, and the toe of every active spoil bank so as to prevent un-authorised
persons from approaching the spoil bank.

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he
may be endangered from material rolling down the face. Suitable warning signs at conspicuous places
shall also be displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast
workings shall be kept fenced in accordance with DGMS Circular No 11 of 1959.

3.0 SUPERVISION

3.1 (a) A person, possessing at least second class Certificate of competency, duly authorized under
Regulation 34 (6) of the Metalliferous Mines Regulations 1961, shall be appointed as the manager of
the mine to look after HEMMs operation.

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the
mine. Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of
the manager with aforesaid qualification.

(c) The manager shall not be appointed in any other mine in any capacity whatsoever.

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall
be appointed to assist the manager. The Manager, mine foremen, and mining mate(s) shall be
responsible to see that all work in the mine is carried on in strict compliance of the Mines Act, rules,
regulations and the orders made there-under. They shall also supervise transport and loading
operations being done by the contractor(s), if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall
not exceed 500. As per the approved Mining Plan of this mine, number of excavators to be required in
this mine is 1 (one). Hence, not more than one excavator shall be deployed in the mine with total
horse power not exceeding 200 and equipment attached there to.

3.4 The Manager and the Mine Foremen appointed if any shall in particular —

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=0lyzp2gU44RvPduS38LH6A%3d... 4/12
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a. make frequent inspections of the areas placed under his charge, check any unsafe
conditions/practices in operations being conducted, and shall ensure that all operations are
conducted in a safe and efficient manner,

b. not allow any person to work or allow any HEMM to be deployed above or under any
overhanging edges or places where there is indication of impending slide, until such danger has
been removed,

c. ensure that every person engaged in dressing operations on benches or required to work at height
1s provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

d. ensure that all loose material is removed from high wall(s) before drillers are engaged on the
lower bench,

e. ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges
are properly maintained,

f. frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of
Practice” for prevention of injuries to persons engaged at loading and unloading points, in
tipping operations on stock piles, dumping of overburden in dump yards, etc., and ensure strict
compliance and adherence of the same by all.

g. ensure compliance of stipulations of conditions governing grant of this permission and other
provisions of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as
maybe applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies,
if any, shall be placed under the charge of an engineer to ensure their adequate inspection, examination,
and maintenance in a safe working order.

3.6 The engineer/competent person(s) appointed shall —

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and
safe working order.

b. not allow any machine, equipment to be used, if it is found defective.

c. ensure that every machine/equipment is used in a safe and efficient manner

d. ensure that each operation/activity concerning repair, maintenance and operation of
machinery/equipment is carried on in a safe and efficient manner.

3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a
code specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates,
Engineer(s), Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading
supervisors etc., which affect him, in a language understood by them.

3.8 1t shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors
to ensure that all persons working in the mine, and those working on machines/equipments etc. work as
per the code and all machines and equipments etc. are installed, operated and maintained in safe working
condition.

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1 (a) A code of practice for inspection, examination and repair of all machines and equipment shall
be drawn up by the Engineer in consultation with the Manager and implemented. The code of
instructions furnished by the manufacturers in the matter of maintenance of various machinery and
preventive maintenance schedules for each type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person
at the commencement of every shift and shall be maintained in good and safe working condition.
The engineer or mechanic or foreman or other authorized competent persons shall personally inspect
and test every machine &vehicle paying special attention to the following details -

1. that the brakes and horn or other warning devices are in working order,

i1. that the lighting fixtures are in proper working order, if the machine is required to work beyond
day-light hours.
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iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering
system, horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator
lamps, hazard lights, and other safety devices prescribed by the manufacturer and circulars
1ssued by DGMS.

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle
unless he is satisfied that it is mechanically sound and in efficient working order.

(¢) A record of examination and maintenance carried out in accordance with the above shall
be maintained in a bound paged register, which shall be signed by the competent person or
engineer.

4.2 (a) Every machine shall be allocated at least one day in every week for its maintenance, when it
shall be thoroughly examined & inspected by a competent person or an engineer, who shall satisfy
himself that it is mechanically sound and is in safe and efficient working order, before it is allowed
to be re-deployed.

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged book
kept for the purpose, and shall be signed and dated by competent person making the inspection and
countersigned by the Engineer.

4.3 (a) If the engineer or competent person making an inspection notices any defect in any machinery,
the said machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4  Any machinery found to be in an unsafe operating condition shall be tagged at the operator's
position; “Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has
been corrected.

4.5  All repairs to a machine shall be done at a location which provides a safe place for the persons
engaged on repairs.

4.6 (a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in
motion, every machine shall be shut down, and positive means taken to prevent its operation, before
any repair, maintenance or lubrication is undertaken on it.

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings,
hoists, or jacks shall be substantially blocked or cribbed, before men are permitted to work
underneath or between the same.

5.0 DRILLING OF HOLES FOR BLASTING

5.1  All dnills shall be provided with wet drilling arrangement or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order. No dry
drilling operation shall be carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such
guards remain in place before the machine is put in operation.

53 Every drill shall be placed under the charge of a competent person for its operation, duly
authorised in writing by the manager, herein called the 'Operator'.

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy
himself that-

(a) all hose connections are in order; and,
(b) the drill is in safe working condition and all safety devices are in place and functional
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(c) persons keep clear of the drill and drill stem while the drill is in motion;
(d) persons do not work under suspended tools when tools are removed from the holes,

(¢) all finished drill holes are properly plugged so as avoid possible injury to any one
accidentally stepping onto the hole.

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and
position of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as
to be readily seen by the drillers.

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster
has made a thorough examination of all places, including remaining butts of old deep holes,
for unexploded charges that the drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause
5.6 has failed to reveal presence of explosives.

5.8  Drilling and charging of holes shall not be carried out in the same area at the same time.

5.9  Drilling operations shall not be carried on simultaneously on two benches, at places directly
one above the other.

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient
warning devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes,
and seat belt of a type prescribed by the manufacturer at operator’s seat.

6.2  To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant
hydraulic hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent
valve on top of hydraulic tanks, and a baffle plate between hot zone and cold zone.

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and
uninterrupted vision all around and shall be provided with retracting ladder, and suitable portable fire
extinguishers.

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to
ensure adequate protection to the operator against heat, dust, noise etc. and at the same time provided
adequate safety to the operator in the event of roll-over or overturning of HEMM.

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for
its operation, duly authorised in writing by the manager, herein called the 'Operator’.

6.6 (a) The Operator shall not take out the machine for work nor shall he work the machine, unless he
is satisfied of its safe working order.

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times.
(c) The operator shall not operate the machine when persons in proximity may be endangered.

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being
loaded. He shall swing the bucket over the body of the truck/tippers whilst loading and not over the
cab, unless the cab is protected by a substantially strong cover.

6.7  The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free
of loose tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.
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6.9  No person other than the operator or his helper so authorised in writing by the manager, shall
ride on a shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any
unauthorised person to ride on the machine.

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.
6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

6.12  When being operated in soft or unstable ground, every shovel shall be supported on mats,
heavy planks or poles as to distribute the load of the machine over larger area and prevent its

toppling.

6.13  If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench
or on different benches, the machines shall be so spaced that there is not less than 30m distance from
the swing range of the boom of other excavator/shovel/pay-loader, there is adequate space for safe
operation of each of the equipment, and there is no danger from flying or falling pieces of stones
from one machine to the other.

7.0  DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1  Every truck/tipper shall be provided with following safety features:
(a) efficient fail-safe service brake, and a parking brake,

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the
event of failure of service brake,

(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle
during its down-gradient travel,

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and
separate seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if
such person(s) authorised to ride in the truck/tipper,

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted
position

(g) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around
the truck/tipper,

(1) automatically operated audio-visual alarm of an approved type which gets switched on no
sooner the gear lever is shifted in “reverse” position;

() efficient horn & side indicator lights;

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work
beyond day-light hours,

() blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of
engine’s running can be switched on in case the truck/tipper down or is stopped/stationed/
parked on haul road or in operational area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the
manager,
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(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing
electrical cables/wires,

(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for
. safety of persons attending the dumper/tipper/truck whilst its engine is running,

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to
protect operator from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less
than 5dB(A) above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the
manager herein called the 'operator/driver'.

7.4 No person other than the driver or the manager or any person authorised in writing by the
manager shall ride on a truck/tipper.

7.5 (a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel &
water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details:

(i) that all brakes, speed retarder, and steering system are in proper working order;

(i1) that proper seat and seat belt is provided on driver’s/operator’s seat

(i11) that all safety features and warning devices are in working order;

(iv) that rear view mirrors are provided,

(v) that all lights are in working order, if the vehicle is required to work after day-light hours.

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless
he is satisfied that it is mechanically sound and in efficient working order.

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s),
| if so authorised to ride the vehicle, are properly seated and also wear safety belts.

(d) The driver shall keep the cab window clean so as to ensure clear vision at all times.
(e) The driver shall ensure that parking brake is on, before stopping the engine.

() The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall
negotiate downhill gradients in low gear and apply retard brakes so that minimum of braking is
required.

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not
attempt to overtake another vehicle unless he can see clearly area enough ahead to be sure that he can
pass it safely without exceeding the speed limit, and that area ahead is free of any road intersection or
junction. He shall also sound audible warning signal before overtaking and shall not attempt to
pass the other vehicle until he has received a proper audible signal in reply.

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning
signal and shall not attempt to pass the excavator until he has received a proper signal in reply.

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area
behind the vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far
as possible, loaded trucks, tippers or dumpers shall not be reversed on gradients.
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(j) The driver shall not drive 'nose to tail’ particularly behind a vehicle with twin rear wheels from
which a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning while approaching blind corners or any other points where
person may walk in front unexpectedly.

(I) The driver shall see that the vehicle is not overloaded and that material is not loaded in a
manner as to project horizontally beyond the sides of the vehicle’s body and that any material
projecting beyond the front or rear is indicated by the red flag during day and a red light after day-
light hours.

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not
allow more than the authorised number of persons to ride on the vehicle. He shall not permit any
person to ride on the board/cabin platform of a running truck/tipper.

7.6  Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
occasion, material is dumped.

7.7  Code of Traffic Rules framed by the Manager shall be adopted and followed during movement
of all trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings
and on truck/dumpers roads.

7.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s)
which shall be on level ground and away from working area of other mobile equipment. The truck or
tipper shall not be parked at a place where it cannot be observed.

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body
in a raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist
mechanism shall not be depended upon to hold the body of the truck/tipper in a raised position.

7.10  No person other than those authorised shall be permitted to enter or remain in any dumping
yard, loading and unloading points and turning points.

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall
be determined and notified to operators/drivers by the Manager. Speed limits at which such loads can
be hauled shall also be determined and fixed by the Manager, depending on the road gradient,
direction of movement, road construction etc., and notices/sign boards specifying the same shall be
posted along the haul road at appropriate places/sections.

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major
overhaul by an independent agency.

8.2  All cranes, including overhead cranes shall be subjected to proof-load test by an agency having
expertise in this regard once at least every year and record thereof shall be kept maintained.

8.3  Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be
done by an agency having expertise in this regard once at least every year, and record thereof shall be
kept maintained.

8.4  All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc.,
shall be subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall
be done by an agency having expertise in this regard, and record thereof shall be kept maintained.

8.5  While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated

by sitting either in the front of it or on top of the same. The locking ring of every tyre shall be
periodically examined and shall also be examined on every instance the tyre is inflated. A record of
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9.0

such examination shall be kept maintained in a bound paged book kept for the purpose, duly signed
by the person making the inspection and countersigned by the engineer.

TESTING OF BRAKES

9.1  Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast
once in two weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the
vehicle or on a specified gradient and speed when the vehicle is fully loaded. The vehicle should
stop within a distance as specified by the OEM when the brake is applied, which shall be obtained
from the manufacturer of the vehicle.

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period
of at least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on
which it is permitted to ply.

9.2  Arecord of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be
kept maintained in a bound paged book which shall be signed by the person carrying out the tests and
shall be countersigned by the engineer and the manager. In case any defect in braking system is
observed in any equipment/HEMM, such equipment/HEMM shall be taken off from operation and
record thereof shall be kept maintained.

9.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes
including service brake, retard brake, parking brake and steering shall comply the provisions as
stipulated in DGMS Technical Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard
brake, parking brake and steering shall be tested with accelerating the engine to 1400 RPM, 1300
RPM, 1200 RPM and 1000 RPM respectively.

10.0 PROTECTIVE EQUIPMENT

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and
protective footwear of a type approved by the Chief Inspector of Mines.

10.2  Every person permitted to work on height or at any place having inclination of 45 degrees or
more, from where he is likely to slip or overbalance, shall be provided with, and shall use, a full body
harness of a type possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0 PRECAUTIONS AGAINST DUST

11.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches
where mobile HEMM, trucks and tippers operate.

11.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order. No dry
drilling operation shall be carried on.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1  No electrically operated machine, equipment or accessory shall be energised, commissioned
and used without prior approval of the competent authority under the relevant provisions of Central
Electricity Authority (Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be
followed.
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13.2  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
the mine premises without a valid pass issued by the competent authority of the mine. Before the pass
is issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order
to check the entry of such vehicle in the mine premises, properly manned check gate shall be
provided at the mine entrance where the record of entry & exit of each vehicle shall be maintained. At
the check gate the license of the drivers shall also be checked for eliminating the possibility of
unlicensed persons driving the vehicle.

13.3  Contractor’s workers employed in the mine, if any, shall be provided closer and competent
supervision. They shall be provided relevant training and other job related briefings. The drivers of
the vehicle belonging to contractors entering the mine premises shall be explained the salient
provisions of “Traffic Rules”.

13.4  No manual workers shall be employed on any bench and on the next lower bench where
HEMM is deployed. They shall be employed only after withdrawal of HEMM and only at the places
where benches conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the
Metalliferous Mines Regulations, 1961.

13.5 Stipulations of circulars applicable for surface & opencast workings issued and which may be
issued by Director General of Mines Safety from time to time shall be complied with.

14.0 Please note that this permission is subject to the following additional conditions:

14.1 In the event of any change in the circumstances connected with this permission/exemption
which is likely to endanger the life of persons employed in the mine or the mine, the mining
operations for which this permission has been granted shall be stopped forthwith and intimation
thereof shall be sent to this Directorate. The said mining operation shall not be resumed without
express and fresh permission in writing from this Directorate.

14.2 If at any time any one of the conditions, subject to which this permission/exemption has been
granted, is violated or not complied with, this permission/exemption shall be deemed to have been
revoked with immediate effect.

14.3  This permission/exemption may be amended or withdrawn at any time if considered necessary
in the interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without
prejudice to any other provisions of law which may be or may become applicable at any time.

14.4 This Directorate shall be informed as soon as the mining operations are commenced in
accordance with the above permission/exemption. Intimation about completion of the mining
operations should also be sent promptly and in any case not later than one month thereof.

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five). years from the date
of issue of this letter or validity of lease period whichever is earlier.

our Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS ISASYSTEM GENERATED)&UMENT, DOES NOT REQUIRE ANY SIGNATURE.

\{
G
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NCT OF DELHI COURT FEE
DLCT2615043124009K

26-SEP-2024 ///:y °
||H|H||l||||ﬂ|||!||| Il” H"m”mm’ UIS ooeeeeeves e eseeee e esss e
P.S. tiiiiriiririretnernasrisrnreasenae
IN THE COURT OF _yj / ¥ /N Jlo
Suit / Appeal No. O A - lo &6 '/ 2024 JURISDICTION OF 202

| -
nre R“Lf/;}\a Glﬂn.ﬂl _ Plaintit(s) o, Petitioner(s)

Appeilant(s) Complainant(s)

VERSUS
nNYD . _ Defendant(s) /Respondent(s) / Accused
KNOW ALL to yhom these present shall come that I/ We mha_)y' 8/0 .
‘ b Rlp. 19, Ch DP - 331213

The above named Ke/\nm\ole,wf No LAS( Radb\g Poolk; Qh*tYrPﬂ“@;}hereby appoint

tt » .
SHRIPAD" law Fivm
ViveX Rumon Vesva | Prabha Sheotwma | Roalaini
D[287Tc-¢ (2009 | Dl2e3o[2012-
930 do 7300
(herein after called the advocate/s to be my/our Advocate in the above-noted case authoriz/edﬂirp./
To act, appear and plead in the above-noted case in this court or in any other court in which th= eamae may, //Vwed

or heard and also in the appellate court including High court subj.ct to payment of fees separately fc / ©ous
Yo sign file, verify and present pleadings, appeals cross-objections of petitions for // —_—

executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents or opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

]
Yo take execution proceedings on paying separate fee. E . b,
To deposit. draw and receive money. cheques, case and grant receipts hereof and to : ) =
do all other acts and things which may be necessary to be done for the progress and in the ;9}
course of the prosecution on the said case. : ]

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behaif

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as mylour own facts. as if done by me/us to all intents and purpose.

And /We undertake that I/ We or my/our duly authorised agent would appear in court and all hearings
andwillinformtheAdvocate forappearance whenthecaseis called.

And /We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretain for himself.

And !/We undersigned do hereby agree thatin the event of the whole or part of the fee agreed by me/us tobe
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/'We hereby agree that once the fee is
paid,l/ will not be entitled for the refund cf the same in any case whatsoever and i the case prolongs for

orel 3yearstheoriginalfee shalibe paid again by me/us

WITHNESSWHERE OF I/Wedo hereunto setmy/ourhandto these presents the contents of which have
er@bﬁ;}ood byme/usonthis............ccoii dayof. ..o 202 ’
‘J P dsutaje to !he;mso“hf’}ezes RAMAS QM A@R%H"}R’ @((t\
R DHARN - @w
0 !\[ 776}27§e§62~00 Client

| Identify the Slgnature/Thumb tmpression of the Below Mentioned Person,

Who Has been Signed in my presence. The Client.
vocate
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